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Increase of passenger fares by DTC 

3029. SHRI K.M. KHAN: Will the 
Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether it is a fact that Delhi 
Transport Corporation has revised pas-
senger fares in Delhi during June, 1994; 

(b) if so, details thereof slab-wise with 
reasons for such increase; 

(c) whether recent revision in 
passenger fares without increasing the 
further number of buses in existing fleet 
is justified; 

(d) if so, to what extent; 
(e) whether such revision has been 

made applicable in city buses under 
STA; 

(f) whether the operators under STA 
were asked to display revised fare chart 
near entry gates as well as near seat of 
Conductors; 

(g) if so, details thereof and if not, the 
reasons therefor; 

(h) whether in the absence of display 
of revised fare chart, the passengers are 
being overcharged thus leading to an 
open loot by transporters under STA; 

(i) whether Government seriously 
propose to take some drastic steps in the 
matter; and 

(j) if so, details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER): (a). 
Yes, Sir. 

(b) The details are as under:—  

Distance (Km.) Fare (Rs.)

Upto 5 km. 1.00
Over 5 km.—upto 8 km. 2.00
Over 8 km.—upto 15 km. 3.00
Over 15 km. 4.00
G.L. Service. 5.00

The fares have been revised to meet the 
cost of operation which has gone up 

considerably, due to increase in the cost 
of fuel, lubricants and other inputs. 

(c) and (d) Yes, Sir. The fare revision 
has been effected to meet the cost of 
operation on account of increase in the 
cost of fuel, lubricants and other inputs. 

(e) Yes, Sir. 
(f) and (g) The private buses playing 

under STA permits are required to dis-
play the fare chart prominently inside 
the bus for the information of the 
commuters. 

(h) to (j) No, Sir. However, on com-
plaints of over-charging, action is taken 
by the Government of National Capital 
Territory of Delhi against the permit 
holder under the provisions of the Motor 
Vehicles Act. 

 


